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you going to change the law? More-
over, family planning about which
you are talking so much, how
you make it eﬂecuve}h&hu'isw
change the law?

DR, V. A, SEYID MUHAMMAD:
We ure aware that some sectiors Hre
for change, but, the consensus, 16
say, of the majority is against it.

SHRIMATI ROZA DESHPANDE:
In this case, if the consensug is to be
judged, then it has to be that of the
women and not men' because it con-
cerns women, So, do you have any
idea whether the majority of the Mus_
lim womep, are not foy thig change in
their law? ¥ feel and I also know
that thousands of M™Muslim women
are in favour of such a change, They
do not want that a Muslim man
should marry four or five women.
That creates a lot of problems. I
think you understang it, It is better
that you ask the Muslim women.
Take their vote and them you will
come to know whether they are in
favour of this law or not. Do not
simply go ahead keeping in view the
consensus among Muslim men, I
think you shoulq adopt this method.

DR, V. A, SEYID MUHAMMAD:
That is a suggestion for action,

SHRI PROBODH CHANDRA: May
I know from the Government, if we
apply radical changes about birth
control in the case of non-Muslims
and one section of the nation is al-
lowed to have their say on the badis
of personal law, will it not create
communal gentiment?

DR, V. A. SEYID MUHAMMAD:
Under certain circumstances, some
kind of discrimination may be justi-
fled even under the Constitution,

SHRI D. N TIWARY: In India
there are many sets of personal laws
—about marrjage, etc. Can you tell
me whether there are several types
of laws—inheritance, family plann-
ing, marriage, etc.—enywhere in the
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world? If not, why do you not fol-

DR. V, A, SEYID MUHAMMAD:
It is not correct to assume that there
is no difference in laws anywhere.
For imstance, in England among the
Catholics, Protestants ang Jews may
have different personal laws,

SHRI D. N, TIWARY: He has not
replied to the second part or the se-
cond point raised in my question,

MR. S8PEAKER; What he has not
replied ig more eloquent,

Abolition of Teachers’ Constituencies
in Andhra Pradesh Legislative
Counel

*544, SHRI P, NARASIMHA
REDDY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any request has been
made to Government of India by the
State Government of Andhra Pradesh
for taking necessary steps {o abalish
the teachers’ constituencres ang their
representation in the Andhra Pradesh
Legislative Council; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICK
AND COMPANY AFFAIRS (DR.
V. A, SEYID MUHAMMAD): (a) The
Government of Andhra Pradesh had
made g suggestion that teachers’
constituencies in the Legislative
Councils may be abolished.

(b) The Government of India are
not in favour of abolition of teachers’
constituencies in the Legislative
Counils,

SHRI P. NARASIMHA REDDY:
May I know from the Minigter, what
are the reasons urged by the State
Government of Andhra Pridesh in
support of this request?
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PR, % K RENDS MUBAMMAD:
Phe renionsvhivh ‘wang stated whre
that all the profesiions havé not been
given rejdesertatict, :Ag you know,
Article 171(8) (c) lays downm that
1/12th of the Coumcil will be pdpre-
sdited by the Teachers' Constituen»
gles. They Havy said that other pro-
feagiont have noif been given such &
fepresentation. Secondly, giving this
kidd «of representation creates a sort
of political atmosphere. These are
the two reasons,

SHRI P. NARASIMHA REDDY:
Minister has been pleased to say that
the Government does not propose to
abolish teachers' representation, Is it
because Government is averse to this
sor¢ of piecemeal abolition, preferr~
ing to consider tota] abolition of the
costly superfluity?

DR V. A SEYIpD MUHAMMAD:
Among the many reesons the reluc-
tance of the Government may be due
what you call piecemeal amendment
1o the Constitution.

st TN gWIT ave Houw
o, w= W ¥ wwer FAraiwy
o wifewt & wywEs W @,
ey gfte § w@¥ gugw gar
g w7 & fx gaR WY e
faddfesy @17 § 4 W wrg-
fearer wY At 9X gE-RT-AtT FQ
£ 7 3w wad ¥ war o vew
f@ @t a d=w oA W
gatfem w2 faar srg, Sav fw gy
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DR. V. A, SEYID MUHAMMAD-
What I understooqd from the transla-
ton is thiss Will the Government pro-
pose to abolish the Teachers' Constitu.
ency altogether? The reply is implied
in the first answer whicn I gave.

SHRI P VENKATASUBBAIAH:
May I draw the attention of the hon.
Minister to the fact that graduaies are
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Deing *eépiresented in the Cradustes
Conatifuency and alsp Local Authoe
rities Constituencies are there for the
Lagislative Councilt of Andhra Pra~
desh? The representation by teach«
ers hag become more irrelevant gw
the Andhra Pradesh Government has
very correctly pointed out that other
professions are not being represent-
ed. Number two is this. The repre-
sentatives from teacherg do not re-
present the interest of the teachers at
all; they have hecome more of poli-
ticians than real spokesmen of the
teachers concethed. 1Ip view of this
fact and also in view of the strong
argument put forward by the Andh»
ra Pradesh Government may I know
whether Government proposes to re.
consider the abolition of the Teach-
ers’ Constituency, since the graduntes
and other people are already being
represented?

DR, V. A, SEYID MUHAMMAD:
It has not occurred to the Govern-
ment.

Manufacture by Foreign Drug
Companies without C.0.B. Liceance

*545 SHRI BHALJIBHAI PAR-~
MAR: Will the Minister of CHEMI~
CALS AND FERTILIZERS be pleas-
ed to state the names of the fareign
drug manufacturing cormpames who
are yet to secure C O B hicences from
Government for the drug formulations
manufactureq by them ang reasons for
their not submutting C O.B  licence
applicationg so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P, MAJHI):
A gtatement ig laid on the Table of
the House

Statement

The names of the foreign drug
manufacturing companies who are
operating in non-organisedq sector and





